KECTSTEREL ¢ ATY
LLETLMY, EXCISE & SERVICE TAX APPELLATE THIBUNAL
QLD RED BLVLRING, 353106, 000re CIVEL LINES, ALLAHALIIAL

[iated: B S
-
Arpellang a2 per 20dress in fable below
Respsmrlest i prer acdiress in rable beaow .
Tinad Opder Noo AS 700 S200 5. dated 4000201 5

I pm directed te nansmpit herowith v cortiliod copy oloeder pasaed By the Uribanal sedzr section 3500 of the

Ceatval Sacise and Sall Ace, FO44, ,t:'
K3kl Registrar
Applization Aqpci] Parng and Address ol appelanl
STV COMISSIOMEIL DF CEMTHRAL EXCISE, !

ALLASTATAR, 18 M MARD TV
LIRS, ALLAIALALS,

BEESH
Mamne end Address {'.HM“\.M.:&
e T T S GTE
ol lespondem MAGAKEARELL
ALLAMATIAL

(4Ler Appetiang ool Respoidems as pee Anaessre
Capy Te _
Fadvocare]s) S Coanlims SIS POH1A, CONST (_’f-/g:- Kes F"“J‘“m{
4 [Ear Agseaaation, CESTAT, Dvlhi
& idrpctog Poelilcalinns, Custosns, Bxcive. 11 fistate, Pheihi
i MY Ceotax Publicatinns vy Bad,, 15E2-E, Bdsimn Mlarmal Wy, Sew Trelhi-3
T Coenpany Lew instiiete of Dndda v E1d,, He 2 (old no 30), Veitbyaran Stroot, Bl Nagar, Chenai- 17
& Taemann Allied Seevice T, Lid, 39052, Now Mebuuh o, Mew el [ G065
W §rgy Feavive Ten Online 1303 Com ™ Led., 4024, Tseen Mall, Satzllite Road, Ahmedabad |15
PO LANWCTE Advisers Tt Lid., LAW House, L-8, Soector 30, Frridabad 1210035 (Harpas)
B TaxdndieOnling.coss e Ltd, 2nd Ftoor, Vesaol Ancade, Vasant ¥unj, Mew Uelhi - | 100N

3,

B2 idark Professiona] Serviees 3w, Lol 108, Lverest [ock, Adilva Enplave, Bvderabad - 38
B3 T T AL soTiery, 52, Mapurjuna 130 IJ,,E"un.iagulm Hwdeeated - FIQORE 1:"; o b
T 'L'.D._Ef.. 15 Onliee Copry 1 Gznd File i

Asatl, Beplsirar
Hegieaat dkench, Altahalad



R .{}Mrj :‘""'}
T - -
juapuaidsay - Komyqneyy ysafiigy
FHELN

oy PRORyR |V
IMEDNG] [BIFEDS) O IDHOISKILILLN)

o Aeaneoanne peianamdact
A S0l PABIRAIS AQ 01 S IapID  NISIMN ¥
(IEPI0) A O

L3y .
5 Adoo uvp mp 295 o ysias sdiyspror] nayf, 2y §

FIRLIO Lodar sanepoy e At
N} Douonemgud 10) 7261 Sapny (AUnpaaosy EV.ISY)D
oA oy Jopun pastalal 3G PHIOOgs 1 INPD0EA,

=

LIRGT 'S (2INPROLT) LVLEHD
8] Doy g0 opr ooy Jxd se ouonedgnd 1 FOpIO
MF 208 oy pasmopr a0 S ndayg ssang ogogay 7

{[RENPE) saquuaty *Baesy ‘55 LIYS I8, UeE]
((eosuaa ) PG "N 7S ] 13HS |0, UG

OANTEREETY prn poaddile oy

Ppegoyz)py T3eaddy) xe g s0jamg
DSLIXL PUATT SIKISILT fO JIU0IRSIIRELO 310 Ag passed SO S0MET
PANP  GOOTCETTVALS-SE (ON jraddy-ul-mpi) jo 1m0 Biusiy]

SO0T/VLLAALK FON TYHISY
QVAVHVTIV LY HONI LIADMID

TVNEREL HLVTTHAdY
KV.L ADNAUAS ANV ESIOXH 'SWOLSND HHL NI



Shiri Bharat B Sharma, Asstt. Commissioner (AR) for the appelbant

Shri 5.°. (ha, Consultant for the respondent

CORAM:
Haon'ble Stiri P, 5. Pratii. Member (Techzical)

Eon'ble Shri 8.8, Garg, Member {Jadicial)

Date of hearing: 14/09/2015
Brate of decision: 14/09/2013
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Per: P8 Pruthi:

thiv appeal & Dled by the Kevenoe. The anmow invelved iz

less than T 5,00,000/-,

2. Keeping in view the facl that the amount involved s fess than ¥

5000004 and as per the litigation pobcy of the Government vide
Board's letter F.No.o 390/Mize./163/2010-1C dated 17082011 read
with Hen'ble Gujarat High Cowtl’s judgments in the case of
Commivsiomer of Ceatrad xeive, Swrat-d s, Shreenath Fabrics
reported in 2014 (303) ELT 540 (Gup) and in the case of

Commissioner of Central Excise, Vadodara-{ v, Pharmanza Herbal
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